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afta at Taary 

we, fete 29 FA 2019 

3. Wh-at-04-04-2019-2-Gt (12).— Ras Tera stfaPras, 1899 (1899 Sl 2) Hl ART 9 Hl SAMA (1) H Gus 

(&) Ge Wed wfadal Hr WaT A cd EU, WT WHR, USS, STS 1-H ates 48 (UH) & HM Hera } Ue 
ua A freafed fms at feradl a gard <eg yew al OA et fa sa Gofe h ysa fee Te sig H aie 
OR AeA} 0.5 vlad we fad Het &. 

2. ae afin feaie 1 Ferg 2019 B yaa EPt. 

FEI h USM B AA DY TAM SIMA, 
wa. St. erat, scafaa. 

aa, fete 29 FA 2019 

wh. Wh-at-04-04-2019-2-Wa (12). Ra & fay h srypese 348 EVE (3) H aq H, ca se at 
aE HAH WH-s-04-04-2019-2-Uis (12), Ferien 29 FA 2019 wT sitet state TaN & wise S Wes 
vara fear sia &. 

FEI h UM SAA ST TM Sea, 
wa. &. fterktar, stata. 

Bhopal, the 29th June 2019 

No. B-4-03-2019-2-V-(12).—In exercise of the powers conferred by clause (a) of sub-section (1) of Section 9 

of the Indian Stamp Act, 1899 (No. II of 1899), the State Government, hereby, reduces stamp duty chargeable on the 
instruments of Partition executed in favour of family members under article 48 (i) of Schedule 1-A and fixes at 0.5 

percent of the market value of the separated share or shares of the property. 

2. This notification shall come in to force from Ist July 2019. 

By order and in the name of the Governor of Madhya Pradesh, 

S. D. RICHHARIA, Dy. Secy. 
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ae, fete 29 FA 2019 

#. Wh-a-04-04-2019-2-tta (13). ada Sera afer, 1899 (1899 HI 2) St AT 9 Ht STINT (1) H GIS 

(%) SRI ved fecal at watt A cid EL UT WR, Wace, Sea 1-w H ated 36 GS (Uh) HH Gea 

% weet } va A frenfea wa sofa & em at ferad we wed cere Yew al ae HT GA aed BE ated & 500 

e seats wa EU dofe } SIR eT HT 1 Had Hed &. 

2. He aftr feria 1 Yang 2019 A yaa ett. 
TRAM BH UIT HAA A Aa SeMGaK, 

wa. St. ert, stata. 
are, feat 29 FA 2019 

WH. Wh-st-04-04-2019-2-08t (13). kd & Gfaa h sede 348 H UTS (3) & aqwa H, ga ARM at 

afar wate WH-st-04-04-2019-2-4ia (13), feria 29 FA 2019 a sits srqare Tae & wise A Wag 

warfare fra stat &. 
Fee & UST & AWA S aM STeRqan, 

wa. &. fora, scafaa. 

Bhopal, the 29th June 2019 

No. B-4-03-2019-2-V-(13).—In exercise of the powers conferred by clause (a) of sub-section (1) of Section 9 

of the Indian Stamp Act, 1899 (No. II of 1899), the State Government, hereby, reduces the rate of stamp duty 

chargeable on the instrument.of gift of moveable property executed in favour of family members under clause (i) of 

article 36 of Schedule 1-A to 1 percent of the market value of the property subject to maximum of Rs. 500. 

2. This notification shall come in to force from Ist July 2019. 

By order and in the name of the Governor of Madhya Pradesh, 

S. D. RICHHARIA, Dy. Secy. 

ae, fete 29 st 2019 

WH. Wh-at-04-04-2019-2-494 (14). AR Ferg safer, 1899 (1899 aT 2) Bt ARTO Hl STAN (1) & GS 

(&) SR ved wit at wart F ca EL Wa GRR, WER, Saget 1-H h aqese 25 & ares Froaied fama at 

foradl ud sede 62 H aes ve H sia We wd eed Yow ST GMa Hat F A AIK Yea TES CI H ATER 

Sofa & AeA 5 virrd we Pa wet S ae ada wwe al AK Acs, SH A Vt at Ta GT, Wes TIT STAR 
Ara a afee eh at am A, te sf am wo wae Yew 1 wierd ETT. 

2. Fe afer fetiw 1 Yee 2019 A vad eri. 

Reger HUST AA A aM Sea, 

Wa. St. frente, scafaa. 

wae, fea 29 VA 2019 

wh. WH-st-04-04-2019-2-ahat (14). and & afar & apse 348 h vs (3) & ager 4, ga aR at 

afgert wHie WH-a-04-04-2019-2-4ia (14), forte 29 Ya 2019 aT sts sare Weta h wa A WENT 

welfara frat sat &. 
Wee WITS AA a we sega, 

wa. St. ftartar, stafaa.
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Bhopal, the 29th June 2019 

No. B-4-03-2019-2-V-(14).—In exercise of the powers conferred by clause (a) of sub-section (1) of Section 9 
of the Indian Stamp Act, 1899 (No. II of 1899), the State Government, hereby, amends the stamp duty chargeable on 
the instruments of sale executed under article 25 and transfer of lease under article 62 of Schedule 1-A and fixes at 
the rate of 5 percent on the value of property as per market value guideline and in case actual consideration or market 
value whichever is higher, is in excess of value as per guideline the duty chargeble on the excess part shall be 1 percent. 

2. This notification shall come in to force from Ist July 2019. 

By order and in the name of the Governor of Madhya Pradesh, 

S. D. RICHHARIA, Dy. Secy. 

dae, feats 29 3A 2019 

B. Wh-F-04-04-2019-2-Tst (15).— Rea tera sift, 1899 (1899 ar 2) aT ART 9 Bt SMM (1) F EVs 
(%) SRI ved weal at War A cid EY WHT aE, Wes, sql 1m & anpede 25 F aege (a) & atin feat 
cated SRT set Ueit daven srt gsivgGrat ar aa att dota A aecaet & wa A afinfad eA & few fronted fora 
Rat Yew F aaa Hed S aM ga sfsHay & 1000 h areata Had &. 

2. ae afta fers 1 Bens 2019 @ Wau Bri. 

FIAT S UST BA A GM Sea, 
we. St. Reta, stata. 

ae, feat 29 Ft 2019 

%. WH-S-04-04-2019-2-G4 (15).— area & Sfaast  syese 348 } avs (3) & ages A, wa sea at 
af HA Wh-a-04-04-2019-2-ai4 (15), fers 29 FR 2019 sr sitet aqare WaT & wife A ucEn 
waited fear ora &. 

AVA & UIT HAA @ IM SMAAK, 
wa. St. era, stata. 

Bhopal, the 29th June 2019 

No. B-4-03-2019-2-V-(15).—In exercise of the powers conferred by clause (a) of sub-section (1) of Section 9 
of the Indian Stamp Act, 1899 (No. II of 1899), the State Government, hereby, amends stamp duty chargeable on the - 
instruments executed by a person to include the name of his wife and/or his/her daughter (s) as co-owner in his/her 
property under proviso (f) in article 25 of Schedule 1-A and makes it subject to a maximun of Rs. 1000. 

2. This notification shall come in to force from Ist July 2019. 

By order and in the name of the Governor of Madhya Pradesh, 

S. D. RICHHARIA, Dy. Secy. 

  

Pra, MAH ART Ta RST APH, ATT ERI Ma Sala YR, te A alka dear wared—2019.


